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The question was put and the motion was adopted.
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The Voluntary Organisation (Regulation) Bill, 2016
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The question was put and the motion was adopted.
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The Abolition of Capital Punishment Bill, 2016
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The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: Now, ‘The Children with Specific Learning
Disabilitics (Identification and Support in Education) Bill, 2016, Shrimati Vandana
Chavan, not present. The All-India Institute of Medical Sciences (Amendment) Bill,
2016. Dr. Kanwar Deep Singh, not present.

The Indian Penal Code {(Amendment) Bill, 2016

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move for leave to introduce a
Bill further to amend the Indian Penal Code Bill, 1860.

The gquestion was put and the motion was adopted.
SHRI HUSAIN DALWATI: Sir, I introduce the Bill.
The Code of Criminal Procedure (Amendment) Bill, 2016

SHRI HUSAIN DALWAI (MAHARASHTRA): Sir, I move for leave to introduce
a Bill further to amend the Code of Criminal Procedure, 1973.

The question was put and the motion was adopted.

SHRI HUSAIN DALWAI : Sir, I introduce the Bill



